R

<

A dei—PASSID TY THE DOMINION LEGISLATORE. |
A Lec JW’L“' Co o

l.. >

%%c vl 7

* le extend certain laws to certain areas administered as parts of Governors’
Provinces or as Chief Comomissioners’ Provinces. -

WaEREAS by Orders. under section 290A of the Government of India Act,
1985 (26 Geo. 5, c. 2), provision hss been made for the administration
of certain areas either as if they formed part of an ddjoining Governor’s Province
or as if they were a Chief Commissioner’s Province; .

ANp WHEREAS it is expedient to provide that certain laws should be extended
to, and by virtue of such extension, be in force in, the said areas;

It is hereby enacted as follows:—

1. Short title and commencement.— (1) This Act may be called the

~ Merged SBtates (Laws) Act, 1949,

(2) 1t shall come into force on the Ist day of J anuary, 1950.
2. Definitions.—In this Act,— |

(a) the expressions ‘‘absorbing Province’” and ‘‘merged State’’ have
the same meanings as in the States’ Merger (Governors’ Provinces) Order,
1949, as amended by the States’ Merger (United Provinces) Order, " 1949;
&nd .

(b) the expression ‘‘new Provinces”” means the Chief Commissioners’
Provinces constituted by the States’ Merger (Chief Commissioners’ Pro-
vineces) Order, 1949, as .amended by the States’” Merger (United Provinces)

© QOrder, 1949, s .

3. Extension of laws.—(1) The Acts, Ordinances and Regulation specified
in the Schedule are hereby extended to, and shall be in force in, all the new
Provinces. ' , ' .

{2) So much of any of the Acts, Ordinances and Regulation specified in

. the Schedule as extends to any absorbing Province and relates -to- matbers

with respect to which the Dominion Legislature bas power fo make laws for

a Governor’s Province is hereby extended to, and shall be in force in, all the
merged States which are now administered as part of that Province.

, (8) It sny of the said Acts, Ordinances and Regulation as in force in any
absorbing Province immediately before the commenrcement of this Act is subiect
to any amendments made by the Legislature of that Province, that Act, Ordi-
nance or Regulation shall be deemed to be extended to, and to be in foree in,
ail the merged States which are now administered as part of that Province,
subject to so much of the said amendments as velate to matters with respect
to which the Dominion Legislature has power to make laws for a Governor's
Province. R . :

«, Interpretation of laws as extended.—In any Ach, Ordinance or Regulation
specified in the Schedule, notwithstanding anything contained in the General
Clauses Act, 1897 (X of 1897),— .

(@) any reference, by whatever form of words, to the Acceding States
shall be construed as not including a referente to any of the merged Btates
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or to any of the States (other than the Unitad State of Saurashtra) men-
tioned in the Stafes’ Merger (Chief Commnissioners’ Provinces) Order, 1949,
as amended by the States’ Merger (United l?royilgc)e‘st). Order, 1949;

(b) any reference, by whatever form of words, to Indian British subjects
shall be deemed to include a reference to persons who, immediately before
the 1st day of August, 1949, were subjects of any of the merged States
or of any of the States (otheér'‘than the United State of Saurashtps,
mentioned: in the States’ Merger (Chief Commissioners’ Lrovinces) Ord?}’s
1949, as amended by the States’ Merger (United P; ices) Ordér "1949; "

 (¢) any reference, by whatever form of words, to the Provinces gene-
rally or to the Chief Commissioners’ Provinces geierally shall be construed

as including a refetesice to the new Provinces; and

(d) any reference, by whatever form of words, t0 an absorbing Province
shall be’ consfrued as including a reference to the rmérgdd ~States which

are Tow administered” as part of that Province. = A
. 5. Repeal of corresponding laws,—Tf immediately before the commence-
wnent of this Act there is in force in any of the new Provinces or merged States
an Act, Ordinance, Regulation or other law corresponding to sn ‘Act, Ordinance
.or Regulation specified in" the ‘Scheduls, #liether siicly Act, Ordinangé, or Regu-
lation is in force by virtue of an Order und’e‘f"ﬁhe"'E’Xtr_a-P.xroyincial-}Ju isdiction
Act, 1947 (XLVII of 1947), or by virtue of any other lgg‘ilafi' power, sueh

o

corresponding law shall upon the commencement of this "A6f—=""
(a) in a new Province, stand repealed, and

(b L-i'n’ & merged State, stand repealed to the. extent 0 which the
law relatés to matters with reéspect to which the Dominion Legislature
has' power fo make laws for a Governor’s Province. h '

o

6. Savings,—(1) The repeal by section 5 of this Act of any corresponding
law in force in the new Provinces or merged States. immedigtely, before the
commencement . of this Act shall not affect— S R

(a) the sprevious operation of any such law, or

(b) any penalty, forfeiture or punishment incurred in respect of any
offence committed against,any such law, or R :

(c) any investigation, legal proceeding or remedy in respect of-any

"~ -such pgn_gl__ty, forf{ei_t_}lrg or pqnighmenb, ) '
and any ‘such. investigation, legal proceeding or remedy may. be.. ingtituted,
continued or enforced and any such penalty, forfeiture or punishment may be
imposed as-if this Act had not been passed.

(9) Subject to the provisions of sub-section (1), anything done or any action

- -taken, including any appointment or delegation made, notification; order,

instruction or direction issued, rule, regulation, form, bye-law. or schemeg framed.
certificate, pabtent, permit or licence granted or registration. effected, under su

" gorresponding law shall be deemed to have been done or taken under the corres-

low: extended to,
continue in force
done or any

ponding provision of the Act, Ordinance or Tegulation as
-and in force in, the new. Province or merged State and sl
accordingly unless and until superseded by - -anybhing
“achion taken undeér the said Act, Ordinance or Regulabion..

- 7. Powers of Courts and other authorities for purposes of facilitating appli-

.. cation of laws.—For ‘the purpose of ficilitating' thé application,.in any of the

‘new Provinees or merged States of any Act, Ordinance or Regulation, specitied
.in the Schedule, any Court or other authority may' construe any such' Act,
Ordingnice or Regulation with such alterations, not affecting the substance, as
may be necessary or proper to adapb.ib to the raatter before the: Court or other
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THE SCHEDULE
i T : : [Seersecti‘oﬁ 3]

Laws EXTENDED TO THE NEW PROVINCES AND MERGED STATES.

Year Numbet Short Title
} oo ,L} Acts.
i 1839 XXXIT ". The Interest Act, 1839.
! 1841 X . . . The Indian Régistrationof Ships Act, 1841, .
1850 XI . . TheIndian Registration'of Ships Act (1841) Armendment Act 1890i -
1850 XVIIT . The Judicial Officers’ Protection’ Act, 1850, . T
1850- XIX . . The Apprenticeg' Bot; T850. :
1850 XXI .. The Caste Disabilities Rerhoval Act, 1850.
) 1850 XXXIV . The State Prisoners Acty, 1850.
; ) 1860 XXXVII . The Public’ Sérvants (T ‘Guiries) Act, 1850,
: 1855 XII . . "The Legal Representdtives’ Suits: Act, 1855.
1856 XIIT . ° . The Indian Fétal Acciderts Act; 1853,
4 . 1866 IX . . The Indian Bills'of Lading Act, 1856,
1856 XV . . . The Hindd Widdws' Reé-tiarridge Act, 1856,
1857 XIII . The Oplum Act, 1857.
.1858 111 . Y Phe’S Pridonérs Agt, 1858.
1860 XXI . . The So&letles 'Reglstratmn Act, 1860.
1860 XLV . . The Iadian Pehal Code.
1861 vV, _The Police Act; 1861.
1862 III . “Hhé Government Seal Act, 1862.
1863 XXIIT. . The Waste'lands (Clainis) Act, 1863.
1865 TII . . The Carriers Act; 1865.
1866 XXT . . The Native Conveits®1 V[mrlage ‘Dissolution Act, 1866.
1867 XVI . . The Acting'J udges Act, 1867,
1867 XXV.. ghe Press afid Registration of Books'Act, 1867.. O
e 1869 1V . hé Indiat Divorce Act b
| 1870 VII . . The Court-fees Art, 1870,
| 1871 I - . The Cattle: (respass Act, 1871.
1871 XXIIX . The Pensjons Act, 1871.
1871 XXXI - . The Indian Wéi ghts ‘and Measures of Cdpacity Aot 1871.
@ 1872 I . . The Indian Evidericé Act, 1872.
- 1872 III -, . The Spetial Mariidge Act; 1872,
j 1872 IX . . :_[‘he Indian Contract-Act,*1872. _
i 1872 XV hé Tndian Chifstian Marrlage ‘Act, 18732.
g : 1873.-V The Government Savitigs Banks Act, 1873.
1873 X At 1873,
i 1874 IIT n's Property Act, 1874,
1874 IV . . i:Reéeluiting Act; 1874.
1875 IX . . The Indian Majority Act, 1875,
1875 XVIIT . ~rhé Indian Law Réports-Act, 1875.
_ 1877 I . . The Specific Rélief Act; 1877,
©1878 I . . The OPIﬁ‘m Act, 1878,
: 1878 VI . . _The Irdfan Tréasuretrove ‘Adct, 1878.
' 1878 VIIT . -+ re Sed.- Odstorns Act, '1878.
! 1878 X1 . . The Indfan Arms Act; 1878.
: 1879 XVIIT . The Legal Practitioners Act, 1879,
1880 I - | . The Religious Sotietion’ Act, 1880.
N 1880 XIIT . . ThéVadsibation Aet) 1880,
- 1881 X1, ., . “ThéManicipal Taxation Act, 1881.
1881 XXVI . The Negotiable Instrumiedts Act, 1881,
1882 1I . . The lndian Trusts Aot; 1882.
- 1882 IV . ., The Transfer of Property Act; 1882.
1882 VI . .- T Phe Poweérs:of- Attordey Act, 1882.
1884 IV . . The Indian Bxplddives'Act; 1884, = .
] 1885 XVIII . . The Eand Acqguisition’ (\Imes) Act, 1885,
¢ 1886 VI - . . .,  The'Births; Deaths and Mairidges Registration Act, 1886
1886 X1 . . . The Ifidfan. Tramways Act; 1886.
1887 VII . “TheBults Valwdtion Act; 1887.
1887 IX . .’ The Provindial $iall Gause Courts Aet; 1887,
1888 III . . The Police Act, 1888.. .
1889 IV, . The Indian Merchandlse Marks Act, 1889.
1890 I . . {The Revonue Redovery Act; 1890.

1800 VI . -, ThéCha rﬁ?able Trrdowments: Act, 1_890.
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Year Number Short Title
1890 VIII The Guardians and Wards Act, 1890.
1890 XI The Prevention of Cruelty to Animals Act, 1890.
1891 XVIII The Bankers’ Books Evidence Act, 1891,
1883 IV The Partition Act, 1893.
1894 1T The Land Acquisition Act, 1894,
1894 IX The Prisons Act, 1894,
1897 TII- The Epidemic Diseases Act, 1897.
1897 IV The Indian Fisheries Act, 1897.
1897 X The General Clauses Act, 1897.
1898 TIII "The Lepers Act, 1898,
1898 V The Code of Criminal Procedure, 1898.
1898 VI The Indian Post Office Act, 1898.
1898 IX The Live-stock Importation Act, 1898. - )
1899 II . The Indian Stamp Act, 1899. 1
1809 IV The Government Buildings Act, 1899
1900 III The Prisoners Act, 1900.
1901 1I The Indian Tolls (Army and Air Force) Act, 1901.
1103 VII The Indian Works of Defence Act, 1903.
1993 XIV The Indian Foreign Marriage Act, 1903.
1903 XV The Indian. Extradition Act, 1903.
1904 VII " The Auncient Monuments Preservation Act, 1904,
1905 IV The Indian Railway Board Act, 1905,
1906 III The Indian Coinage Act, 1906.
1908 V The Code of Civil Procedure, 1908.
1908 VI The Explosive Substances Act, 1908.
1908 IX The Indian Limitation Act, 1908.
1998 XIV The Indian Criminal Law Amendment Act, 1908.
1908 XV The Indian Ports Act, 1908
1908  XVI The Indian Registration Act, 1908.
11909 IV The Whipping Act, 1909.
1909 VII The Anand Marriage Act, 1909.
1910 IX The Indian Electricity Act 1910.
1911 1T The Indian Patents and Deszgns Act, 1911.
1911 VIII The Indian Army Act, 1911.
1911 X The Prevention of Seditious Meetings Act, 1911
1912 IV The Indian Lunacy Act, 1912.
1918 1II The Official Trustees Aot, 1913.
1913 III The Administrator General’s Act, 1913.
1913 VI The Mussalman Wakf Validating Act, 1913.
1913 VII The Indian Companies Act, 1913.
1914 1II The Destructive Iusects and Pests Act, 1914
1914 III The Indian Copyright Act, 1914. .
1914 IX The Local Authorities Loans Act, 1914,
1916 VII The Indian Medical Degrees Act, 1916. .
1916 XV The Hindu Disposition of Property Act, 1916,
1917V The Destruction of Records Aect, 1917.
1917 XVIII The Post Office Cash Certificates Act, 1917.
1918 II The Cinematograph Act, 1918,
1918 XXII The Bronze Coin (Legal Tender) Act, 1918. B |
1919 X The Local Authorities Pensions and Gratultles Act, 1919 S
1919 XII The Poisons Act, 1919. : )
1920 V The Provincial Insolvency Act, 1920.
1920 X The Indian Securities .Act, 1920:
1920 X1V The Charitable and Religious Trusts -Act, 1920.
1920 XXIII The Indian Rifles Act, 1920. i
1920 XXXIII The Identification of Prisoners Act,.1920.
1920 XXXIX The Indian Elections Offences and Inquiries Act, 1920.
1920 XLVII " The Imperial Bank of India Act, 1920. .
1921 XVIII The Maintenance Orders Enforcement Act, 1921
1922 XXII The Police (Incitement to Dlsaffectlon) Act, 1922.
1923 IV The Indian Mines Act, 1923. )
1923 V The Indian Boilers Act 1923.
1923 VI The Cantonments (House-Accommodation) Act, 1923.
1923 VIIL The Workmen’s Compensation Act, 1923,
1923 XiIV The Indian Cotton Cess Act, 1923,
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XXI1

1026 XXXVI1 ..

1927 XVI .
1927 XVIT .
1928 XII
1929 II ;
1929 XIX
1930 II

1930 III .
1930 XXIV
1930 XXX

Short Title

The Indian Qfficiel Secrets Act, 1923.

The Indian Merchant Shipping Act, 1923

The Legal Practitioners (Women) Act 1923

The Mussalman Wakf Act, 1923, : .

The Cantonments Act, 1994.

The Central Board of Revenue Aot 1924

The Lend Customs Act, 1924, ’

The Indian Soldiers (Litization) A: o, ’1925

The Cotton Ginning and Pressing actoues Act, 1925.

The Provident Funds Act, 1925, -

The Indian Carriage of Goods by Sea Act 1920

The Indian Succession Act, 1925. :

The Government Trading Taxation’ Aet 1926

The Indian Naturalization Act, 1926 )

The Contempt of Courts Act, 1995,

The Indian Trade Unions Act; ;1926. -

The Legal Practitioners (Fees) Act ]926

The Indian Bar Councils Act, 1926 o . :

The Indian TForest Act, 1927, . - ¢ . :

The Indian Lighthouse Act, 1927. -

The Hindu Inheritance (Removal of Drsablhtws) Act, 1928,
The Hindu .Law of Inheritance (Amendment) Act, 19291 .
The Child Marriage Restraint Act, 1929. -

The Dangerous Drags Act, 1930,

The Indian Sale of Goods Act 1930.

The Indian Lac Cess Act, 1930

The Hindu Gains of Learnmg Act, 1930.

The Mussalman Wakf Validating Act 1930

The Provisional Collection of Taxes Act, 1931.
The Indian Press (Emergency Powers) Act 1931.
The Indian Partnership Act, 1932,

The Foreign Relations Act; 1932,

The Indian Air Force Act, 1932,

The Port Haj Committess Act, 1932, "

The Tea Districts Emigrant Labour Act, 1932,
The Criminal Law Amendment Act, 1932, . R
The Children (Pledging of Labour) Act, 1933 , REPEN
Thie Indian Medical Council Act, 1933. : . o
The Reserve Bank of India Aect, 1934,

The Khaddar (Name Proteotlon) Act, 1934
The Indian Dock Labourers Act, 1934 .
The Indian Carriage by Air Act, 1934,

The Indian Aircraft Act, 1934, . .
The Petroleum Act, 1934 . o4
The Indian Tariff Act 1934. :
The Indian Navy (D1sc1 pline) Act, 1934,
The Parsi Marriage and Divorce Act, 1936,
The Payment of VVaoes Act, 1936,

The Agricultural Produce (GladJng and Marking) Act, 1937
The Hindu Women’s Rights to’ Property Act 1937.;

The Arya Marriage Validation Act, 1937. .

The Federal Court Act, 1937. . .
The Muslim Personal Law (Shaiiat) Application Act,. 1937..

 The Insurance Act, 1938.

The Manceuvres, Fleld Firing and Art1lIery Practlce Aot 1938,
The Indian Tea Control Act, 1938. .

The Criminal Law Amendrnent Act, 1938.

The Employers’ Liability Act, 1938. -

The Employment of Children Acb 1938..

The Motor Vehicles Act, 1939,

The Dissolution of Maslim 1 V[arrlages Act 1939.

- The Standards of Weight Act, 1939,
* The Coal Mines Safety (Stowmg) Act 1939.

The Indian Naval Reserve. Forces (Dlsmphne) Act; 1939
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Year Number Short Title

1940 V . The Trade Marks Act, 1940.

1040 X - . The Arbitration Act, 1940,

- 1940 XXIIL . The Drugs Act, 1940." :

1940 XXVII The  Agricultural Produce Cess Act, 1940,

1941 XIX The Mines Matérnity Benéfit Act, 1941.

1941 XX The Professions Tax Limitation Act, 1941.

1941 XXI The Foderal Court Act, 1941. ¥}
1941 XXV The Railways {Local Authonhes/’l axation) Act, 1941, ‘7
1942 VII The Cioffes Market Expansion Act, 1942.

1042 XVIII The Weekly Holidays Act, 1942.

1942  XIX The Industrial Statistics Aet; 1942,

1942 XXVI The Federal Court (Supplemental Powers) Act, 1942.

1943 IX The Reciprocity Act, 1943.

1944 T The Central Excises-and Salt Act, 1944.

1944 X The Indian Coconut Committee Act, 1044.

1944 XVIII The Public Debt Act, 1044.

1946 IX The Indian Qilgeeds Committee Act, 1946.

1946 XVII The Protective Duties Act, 1946,

1946 XIX The Hindu Married Women’s Right to Separate Residence and Mainte-

346 nance Act, 1946.

1946 XX The Tndustrial Employment (Standing Orders) Act, 1946.
1946 XXIY The Mica Mines Labour Welfare Fund Act, 1946.

1946 XXIV The Essential Supplies (Temporary Powers) Act, 1046.

1946 XXV The Delhi Speclaxl) Police Establishment Act, 1946.
1946 XXVIII The Hindu Marriage Disabilities Removal Act 1946

1947 II . . The Prevention of Corruption Act, 1947,

1947 VIL The Foreign Exchange Regulatmn Act, 1947.

1947 XII The Railways (Transport of Goods) Act, 1947,

1947 XIV The Industrial Disputes Act, 1947.

1947 XV The Arrhed Forces (Emergency Duties) Act, 1947,

1947 XVI The Trading with the Epnemy (Continunsnce of Emergency Provxsxons)

Act, 1947.

1947 XVHI . The Imports and Exports {Conitrol) Act, 1947,

1947 XXIV . The Rubber {Production and ’\/Iarketmg) Act, 1947,

1947 XXIX. . The Capital Issues (Continuance of Control) Act 1947.

1947 XXXI, -The Antiquities (Export Control) Act, 1947.
11947 XXXIT, The Coal Mines Labour Welfare Fund Aot 1947,

1947 XLIII . The United Nations (Seeurity Council) Aet 1947,

1947 XLVI . The United Nations (Privileges and Im‘mu‘nities) Act, 1947,
1948 I The Federal Court:(Enlargément of Jurisdietion) Act, 1947,
1948 VIII The Pharmacy Act, 1948,

1948 IX The Dockworkers (Regulation of B Employment) Act, 1948,
1948 XI . The Minimum Wages Act, 1948. .

1948 XII " The Rehabilitation Fmance Administration Act, 1948.

1948 XV The Industrial Finence Corporation Act, 1948.

1948 XVI . The Dentists Act, 1948,

1948 XXIT . The Indian Power Alcohol Act, 1948.

1948 XXIX The Atomic Energy Act, 1948.

1948 XXXIT The Road Transport Oorporatlons Act, 1948,

1948 XXXIV - The Employees’ State Insurance Act, 1948,

1948 XXXVII The Census Act, 1948.

1948 XL . The Indian Matrimonial Causes (War Maruages) Act, 1948,
1948 XLVI . The Coal Mines Provident Fund and Bonus Schemes Act, 1948.
1948 XLVII " The Digplaced Persons (Institution of Suits) Act, 1948.

1948 I.III The Mines and Minerals (Regulation and Developmenf) Act, 1948,
1948 LIV The Rlectricity (Supply) Act, 1948,

1948 LXI . The Central Silk Board Act, 1948:

1948 LXIIT The Factories Act, 1948.

1949 X =, The Banking Companies Act, 1949,

1949 XIIT The Central Tea Board Act, 1949.

1949 XXI . . The Hindu Marriages Va.hdlty Act, 1949,

1949 XXITIT. “The Influx from Pakistan (Control) Act,; 1949.

1949 XXV . The Displaced Persons (Legal Proceedmgs) Act, 1949,

1949 XXX , . . Thé Public Companies (Limitation of DIVLdendS) Act, 1949.
1949 XXX VIIL -'Fhé Chartered Accountants Act, 1949.
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Short Title

1946 IV
1941 XTI
1942  XLI

1945 XLVII
1949 XT

1818 III

1944 XXXVIIT
1944 XLIT .

ORDINANCES,

The Currency Ordmance, 19490.

The Essential Services (Maintenance) Ordma,nce 1941 .

The Armed Forces (Special Powers) Ordinance, 1942,

The Criminal Law Amendment Ordinancs,. 1944 )

The Post Office National Savings Certificates Ordinance, 194,4

The International Monetary Fund and Bank Ordinadte, 1945,

The Industrial Tribunals Payment of Bonus (Na,txon&l Savmgs Corti-
ficates) Ordinance, 1949. _

REGULATION.

The Bengal State. Prisoners Regulation, 1818,



